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sitwAr GEHT TR AT T IRAT

FY A FCH GAUE I § g )

AT FIFARITA ¥ §02 §AAT 648 & AW 7

Wt g Tag sgeiaT  guEaI-
sae1 WV, 4§ 4 9 2

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : You please
conclude.

it g oy seeanbemt @ faai
qulg FT FZFMT FUT TFF AIA @Y F
Mt wr FET o8 qeardy faq aaw T
F AT & yudA ¥ foq «o

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAIJI MASODKAR) : The time is
over, Mr. Ahluwalia.

Wt grawita tag sontien @ geativn
& fopre Wy ofe, 9uF gsEr 7 feesi

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAIJI MASODKAR) : Nothing will

go on record . . . (Interruptions) . . . Private
Members' business is over. Nothing is going
onrecord ... (Interruptions) ...

i gtarwe fag sgamfaar::
st guwT @R

IrERTETR (A wRET T wiEE-
%)@ gl afgn A, AT Afeu

Cool off, cool off . . . (Interruptions) .... One
minute. The discussion on the Resolution
remains inconclusive ... (Interruptions) ... It
remains inconclusive. There is a message
from the Lok Sabha.

[RAJYA SABHA]

*Not recorded.
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MESSAGE FROM THE LOK SABHA

The Constitution (Seventy-sixth Amend-
ment) Bill, 1992

SECRETARY-GENERAL : Sir, 1 have to
report to the House the following message
received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha :

"l am directed to inform you that the
Constitution (Seventy-sixth Amend-
ment) Bill, 1992, which was passed by
Rajya Sabha at its sitting held on the
29th April, 1992, has been passed by
Lok Sabha at its sitling held on the 7th
May, 1992, in accordance with the
provisions of article 368 of the
Constitution of India, with the
following amendment :—

Clause 1
Page 1, line 3,—

for "Seventy-first" substitute "Seven-
tieth".

2. I am, therefore, to return herewith the
said Bill in accordance with the
provisions of rule 121 of the Rules of
Procedure and Conduct of Business in
Lok Sabha with the request that the
concurrence of Rajya Sabha in the said
amendment be communicated to Lok
Sabha."

Sir, I lay the Bill on the Table.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAIJI MASODKAR) : There is a
statement by the Minister for Railways.

[The Vice-Chairman (Shrimati Sushma
Swaraj) in the Chair]
SHRI MENTAY PADMANABHAM

(Andhra Pradesh) : Madam, may I make a
submission before he makes a statement ?

ot T smdw fag (fagie) ¢ wgman
g TWuw #OA difag | WGuw Ane
YEH WeH Fr ST Tifay

AN HON. MEMBER: Special Men-
tions not today, on Monday.
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SHRI RAM AWADHESH SINGH : No.
no. Special Mentions first ......... (Interrup
tions)

uEaTHe  (simdl quEt wmaw)
nf afgmAT & waweh & &
TqE  HIANETIT 4 0gd wg AR gul
a7, VI HANW SY, 4R W7 e
o & A3 A g E AT Ag An gur ar B
faftre fuwan wga faar sronr, =9
HaATw ¥ 4 (anez fasan § wdade
e fafaere ffize @ zafam ag ugd
fant Ay A7 THE qE R AW AT
EAT ]

oy am stadiw fag - xg g oar A
grm ?

FeAATuS  (sfmdi guAt w@Iw™) ¢
o # gz & fan dwrw g, wor d3
[ AT |

=Y T o fag c IO A A9
#Y AT 7Y R 2 '
SHRI MENTAY PADMANABHAM

Madam, may 1 make a submission ? It
appears there is yet another accident today.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
HKARJUN): I am talking about that also.

SHRI MENTAY PADMANABHAM:
Does the Minister's statement include this
accident also ?

FHRTT (it gewt Tew) -
ox faqe, § 99133 | g uw OF WA
& vl o) &1 An Y oAy st T 2 R
7 ARy gAeArd & A & uw sardE
@elz, oF HyF o 3 qF Eao@
o Aefy oY 9AT ey T

[8 MAY 1992]
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STATEMENT BY MINISTER

Derailment of 7022 Dakshin Express and
2624 Nav Jeevan Express on South Central
Railway

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): It will be recalled that in
deference to the wishes of some of the
Members. Shri Jaffer Sharifji had proposed to
apprise the House yesterday about the
derailment of 7022 Dakshin Express on the
Balharshah-Kazipet Section of South Central
Railway on 6-5-1992, but due to other
unavoidable Parliamentary business, he had
been permitted by the Chair to make the
statement today. It is now with a deep sense of
grief that I inform the House of another
unfortunate  accident  involving 2642
Navjeevan Express which occurred on the
same Balharshah-Kazipet Section early today.

As regards 7022 Dakshin Express de-
railment, at about 3.40 hours on 6-5-1992
while 7022 Nizamuddin-Hyderabad Dakshin
Express with a load of 19 coaches was on run
between Uppal and Hasan-pitti Road sections
on the Balharshah-Kazipet Broad Gauge
Double Line Section on the Secunderabad
Division of South Central Railway, 15 coaches
marshalled 4th to 15th from train engine
derailed at km. 348/20. Mocking the Docon
Main line only. As a consequence, 11
passengers sustained minor injuries. The
injured passengers were rendered medical aid
at the site and then proceeded on their onward
journey. Although the cause of this accident
will be established only after the detailed
inquiry. I must mention the fact that according
to officials who attended the accident site,
there was evidence that pointed to the
possibility of the derailment having occurred
due to sabotage The State Police officials have
also not ruled out this possibility. However, a
broken rail piece which was found displaced at
the accident site, has been sent for chemical
examination to the Forensic Laboratory in
Secunderabad. The forensic report is awaited.



